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O.A. No. 31 of 2011 

118' L - 	........... .......... _ ............. A? , pficant 

V 

Un I on of' fmfia k, 	 Aesporld'ant's, 

Order dated: 3'11,10~2011. 

("ORkNO: 

SIM 	 1111 "! --inber Adi 

flon'ble Shri. A. K. Patna,,k, 

I  11card I Mr. N.R.Routray, Ld. Cc~msvl f(-.,r the 

icaiii and Nlr. S.K.Cjha, Ld, "I'tand' zip, P 1, 	 lag C ounsel. 

appearing f`(Yrthe ResIxyndent-Railways, on ivlhom a cop~, of' 

tlus (AA. has alTcadv beenserved, 

2. 	By 
. 
filing the present ().A., the applicadit has f- 

prayers. 

t "Te? direct the respondents to gram Ist 

and 2'6 finmcial upgradaton. under the 

INI.A.C.P. Scheme wxl 01,09,21008 and 
pay the ccnscqtw.nt].,aI benefi.ts in thc 
re'vised Gradc Pay i.e., 	 arrk,~am 

sahuy, lemi-c salary, IDCRG, Com--muted 

value of Pension and p.m.sVOn -with 12% 
interest for the del-ayed peTiod.- 

I Counsel f'(-)r the apphcant ~zubim'ts that 

ventilatink, 'hrs gfieva-zice, Ithe applicall.t II&,q 0 	 d3o filed 

rcpresentatio-n i,,,jde knncxurc-A,/4 "-. cd '20, 112, ~2)0 10 before 

Rcspondent _*No.2, iiihIcb i's AW pending, 

L__ 



4. 	14 mruiig heard L d. C,'ounselt for the parties, we, at 

this stage, Without entering into the merit ol the case, deem 

it pToper 'to send the case before the competent. authonty to 

wk-e a decISIon first on the represenUalon. As agreed to by 

tile La. Comsel for the petics, we direct RA'spondent No. 2 

to consider the representation and pass a re.-asoned order 

within 60 days from the t1tc of receipt of copy of this order. 

5. 	in case, the competent authority finds that the 

c . I~Ijms of the ,,Ippficant are admis,,-;ible the-ii. the same should 

be -released within another 90 days. 

6 	 With the a~bove o6servalion will direction, the 

O.A. stands disposed of. 

Scnd copy of this: -)T&,r, along with co-py of the r 

O.A., to Rc-spondent Nos, 2, md 3 by",Dasti~` at the cost of 

the applicant. Ld. Counsel -fi--,r the applicant undertakes to 

deposit the cost of Dasti. 

Free copies of this order be handed over to the 

Ld, (I"ounsel appearing for the. parties. 
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